before the High Gaurt Whiﬁh,ﬂby aaar*
been transferred to this trxbunalg
2

a certified copy of the order and inm pursuance th&r?'

the respondent no.2 passed an order appointing the
Tundla

applicant as Chief Inspector Ticket/ wie.f. 1.1.84

of 550-750 . The applicant still was not

w

in the grade
satisfied with the same and as such under the s
restructing circular dated 1.1 .84, he is entitled “Ee

get higher scale, that is why the case has been argue&

by the learned counsel for the applicant, The aapllcant
who was an employee of Railway Administration, mowved

an application for grant of four months'! leave for HAJS
It appears that without furnishing 'no objection certi-
ficate', he proceeded on one month's leave w,e.fqy B0
5.9.82, sanctioned by &S/TDL who was not comnpetent tﬂ__, 1

do so. The period from 5.9.82 to 4.10,82 was regularif;_

as leave on average pay.Ihe applicant wes called on
226,83 for suitability test for the past of &IT in
the grade of 550750 but hé was-declared unfit for th
said post vide letter dated 24,6.83 and the raspa;*
were found fit for the said post and that is why
were pramaﬁnd to the said post. On behalf af ﬁhﬁ_

s



“iﬁplumﬁntati_ ~of the
railway servant b&ca
e R N to only one grade aboﬂ#
R S R T held byhﬁm; at present ””W

iy 5% and such highar grade ;mﬁt
e | a 'Selection' post, the axisw
3 f | procedure will qtand modified in s

to the extent that the selection wi 3
only on scrutiny of service re@ﬁt&ﬁﬁ;b

holding any written and /for vi?a’vo@é'fm g
Naturally, under this procedure, the saﬁgw;

ation as 'outstanding® will not exist,®

5?;1 4 | 3. This notification ix dated 20512,83 1tself

T - provides that after restructing , the staff sela¢; #f,

_J
R
Mﬁaﬂﬁr o W :\'Ia-'h. .

: and posted against the additional higher grade past.wi
have their pay fixed weaesf, 1.,1.84. |

4. On behalf of the gpplicant, it was contend@@f
that the applicant was placed under a particular g:éde
and as a result of restructing of circular, he should
have been placed under higher grade, The applicant’
was not found fit for the same and merely because he
was allowed to contine in the said grade, it will not

iﬁ;- - " entitle him to get the higher grade, In pursuance of
the order, passed by the High Court, a particular

I3 ' : . ' grade w,e.f, from l1.1.84 has been given to the

e : applicant' and as such the application deserves ta hg

dismissed and it is accordingly dismissed with ﬁha F;‘

modification that the leave, which have been grant

to the applicant, shall not be disturbed, No

as to costsg




